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CENTRAL ADMINISTRATIVE TRIWiL 
WWAHATI BENCH: 

CriginJ 	Ictlon 	 T}- 
Petitjon No , 

3.Contnt Potjt±0 No 5 , 

v.4; 

of India & ';'rs 
Advocto for th •p'ict.0 	 .O 

	

e. 	- 	•. 	 S 	 . b 	 * 
'Advoca --  for 	 . 

Notos of the Registry 	Date 	 der of the Tribunaj 
ation ;fl Oa 

	

S I 	 09 ii) 07 	Heard 	Mr S C Biswas 	learned 
counsel appaxing for the applicant and 

.................. 	/ 	Mrs Manja Das, learned Addl.Standmg 

Counsel apeang for the Central  
. Rcgic 	Govcnnuent. 

(j. . 	 !sue Noüce to the Respondents 

( requiring thm to file reply. 

'Cll tlis matter on 07.12.07. 

us 

t4sfii ryç u) O 

(ManoranjanMofianty 

	

Member(A) 8 	Vice- Chanman 

94 	
07.1 2.207 	No written statement has been filed 

	

: 	
case as yet. 

Call this matter on 18.01.2008 

	

: 	awaiting written statement from the 
Respondents. 

. 	ç. 

(Khushiram) 	 (M.R.Mohanty) 
yt 	 Member (A) 	 Vice-Chairman 

Cn 
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consideration and after 4m consideration he 

has approached this Tflbunal,+th the present 

O.A. . Whilefiling written statnent/repty in this 

case, Respondents should dert state as to 
• 	L i how the case of the Appi cant received 

onsideration 	on 	3. 	occasions and 	the 
- 

consideration in which his cthe did not receive 

favourable 	considerdtion • ven, on the 4th 
5 .. . 

5' 

. 

•occqsion. Respondents shod. produce the 

of consideration records.. of. alL.the 4 occasior's 

the. comparative chart of the alair,ar.ts 

under :c0mP050r0t 	poi,t4ient are also to 

be produced by the R.espopdents.. Details of 

persons who 

1cornpassiOr*ite 

the vaQany position and oil te 
recei4edL benefits 	of _ 

appàinfrnent should idiso be produc6d / Stated 

in the written stotemert by th 	•espondents... 

Call this matter on 20.02.2008 awaiting 

written stdtement.from the RepDndents. 

• 	. 
Confd ..... 

1. 

I - - 

.•j;; 

I- 

O..A.269/2007 

, No written statement has Ket been fitedin 

this asè. Mrs.M.Das, learnd AddL Standin 

counsél for the Union of inahols apPearir 
4- 	 for the Respondents in this case, by fikng 
J' 	 appearane memo) states that she has 

A-I 	ç 	 received some inStructions/para wise 

/b 	 S.  comments from the Respbncert No.6 and she 

/ 	
requires more time to file wntfen statement 

This case relates to denial phe prayer ol 

the Applicant for an ei iployment on 

compassionate ground It aeors that on 3 
aiL' . - 	 Ocn,nns.thA nenti At th AnirIieint rtivd 



'ac 	O.A.269/2007. 	
.1117 
	14, 

Contd. 
08.01.2008 

: 
Send copies of this order to the 

Respondents in the addresses given in the O.A. 

and they should file their written stotementCwith 

all the materials, documents and details)weil 

before 20th February 1  2008. 

Free copies of this order be supplied to 

the learned counsels appearing for both the 

parties. 
I 

(Khushiram) 	 (M.R.Mohanty) 
M ember (A) 	 Vice-Chairman 

No one for the Applicant. Mrs. M. 

Das, learned Add!. Standing Counsel 

appearing or the Respondents wants to file 

written statement in course of the day. 

Application is admitted. R.ejoinder, 
I 

if any, may fil4y the Applicant before 

the next date of hearing. 

Call this matter on 28.4.2008 for 

hearing. 

(Khushiram) 
Member (A) 

lO4 2008 
This case which was posted to 

x t 	28.4.20GB, is now po spor' re—schedul. ed 
to be listed on 1,62008. 

Send copies of this order to both.. 
part ie s 

i -h3rnafl 
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20.02.2008 
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41 
O.A.269/2007 

/bb/ 

Call this matter on 08.0. .2008. 

Ehiram) 
Member (A) 

 

Mr S.C.Biswas, 1 	ed counsel for 
the Applican.t is preseL Mrs M. Das, 

learned Add!. Standing Counsel for the 
Respondents is onl accxjnmodation. 

Call this matter on 2 1.08.2008. 

(R.C. 	da) 	(M.R.Mohanty) 
Mernber(A) 	Vice-chairman 

0 
IJ 

 

 

Heard Mr S.C. BiswAs, )earned 
- 	 'Counsel appenng fr the Aphcant and 

Das4  learned Counsel a pearmg for - 
the 1espon dents, and perised f materials 

pti 	Hcc ii 
I 	 For the reasons recorded semrate1y,  

placed on record. Hearing concude4. 

ji4 	 this case stands disposed a.. 

4 
fKhushij-arn):... .• 	(MJL M haney) 
MémberA) 	Vice-C) irman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Origina1 Application No. 26912 CO7. 

DATE OF DECISION :21 -08 -2008. 

Shri Parag Jyoti Mudoi 
..............................................Applicant! s 

Mi' S. C. l3iswas 
..................................Advocate for the 

Applicant/s 

-Versus - 

• Union of India & Ors. 
................................................Respondent/s 

•Mrs M. Das, Addi. C.G.S.0 
.................................................. ......................... Advocate for thd 

Respondent/s 

THE HOWBLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HOWBLE MR KHUSHIRAM, ADMINISTRAIVE MEMBER 

Whether reporters of loca1 newspapers may be allowed to see 
the judgment? 	 ks/No" 

Whether to he referred to the Reporter or not? 	Y/No" 

Whether their Lordships wish to see the fair copy of the 
judgment? 

V 

ian/ MftAT. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 269/2007. 

Date of Order : This the 21st Day of August, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KRUSHIRAM, ADMINISTRATIVE IVIEMBER 

Shri Parag Jyoti Mudoi, 
S/o Late Thaneswar Mudoi, 
R/o Vifiage Puranitelig, 
P.O. Nagsankar, Pin 784183 
District Sonitpur, Assani 

By Advocate Shri S.C.Biswas 

-Versus - 

Applicant 

Union of India 
through the Secretary to the Govt. of India, 
Ministry of Defence, 
Raksha Bhawan, New Delhi. 

The Engineer-in-Chiefs Branch, 
Army Head Quarters, 
D.H.R., New Delhi. 

The Head Quarter, 
Eastern Command, 
Engineer's Branch, 
Fort William, Kollcata21. 

Commander, 
Works Engineer (C.W.E 
Tezpur, P.O. Dekargaon, 
District Sonitpur, Assam. 

H.Q. Chief Engineer, 
Shillong Zone, 
S.E. Fails, Shillong 79301.1. 

Garrison Engineer, 
Tezpur, P.O. Dekargaon, 
District Sonitpur, Assam. 

By Mrs M. Das, Addi. C.G.S.C. 

Respondents 
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RD ER (ORAL) 

MANORANJAN MOHANTY (V.C) 

The Applicant's father, who was a Mazdoor with MES 

under the Garrison Engineer of Tezpur, died on 20.08.1998. After the 

death of his father the Applicant applied for the post of Mazdoor (or any 

other post) on 09.11.2003, on compassionate ground ii MES 

Organisation, after a lapse. of more than 5 years. The case of the 

Applicant was forwarded, ultimately, to the EngineeriirChief Branch 

of Arfny Headquarters at New Delhi. The Respondents after examining. 

the matter, rejected the case on 19.02.2007. While doing so, the 

Respondents authorities observed that the family of the deceased 

received Rs. 63,958/- as terminal benefit, that they are in receipt of 

monthly family pension @ Rs.2960/- plus dearness relief and that the 

family also owns 5 bighas of land with income of Rs.24,000/-• per 

annum. It was, disclosed in the rejection order that due to very few 

vacancies available for providing compassionate appointment, the same 

were given to more deserving •cases and, as such, the case of the 

Applicant could not be recommended for providing appointment on 

'compassionate ground. Aggrieved by this decision (order under 

Annexure-4 dated 19.02.2007 passed by the Respondent No.5). the 

Applicant has ified this Original Application under Section .19 of the 

Administrative Tribunals Act, 1985. 

2. . 	The Respondents have filed written statement stating that 

the Applicant applied for the post of Mazdoor after a lapse of 5 years of 

the death of his father and, after examining the case in the light of the 
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DOPT instructions and after a balanced and objective assessment (of 

different claims for compassionate employment), the competent 

authority rejected the prayer of the Applicant for an employrn,ent on 

compassionate ground. Respondents have admitted that the family of 

the deceased received Rs.63,958/- as terminal benefit and Rs.2960/ 

(plus dearness relief) as monthly/family pension and that the family 

also owns 5 bighas of land with income of Rs.24,000I per annum and 

also having a. house (flat) from where some monthly income is coming. 

Respondents have also disclosed that there were some more deserving 

cases to be appointed against the of few vacancies available and that, 

therefore, the cae of the Applicant could not be recoimnended (by the 

Board of Officers) for appointment on compassionate ground. it has also 

been stated by the Respondents that the case of Applicant was 

processed without any delay. It has also been reiterated that 

appointment on compassionate ground is not a matter of right and that 

- whole object of granting compassionate appointment is to enable the 

family to tide over the sudden crisis after the death of the bread earner 

and to relieve the family from financial destitution and to help it to get 

over the emergency and that because of more deserving cases (Than 

that of the Applicant) against few vacancies, after balancing the 

objective assessment the case of the Applicant with that of other cases 

(for compassionate appointment) the case of the Applicant was 

justifiably rejected. 

3. 	We have heard Mr S.C.Biswas, learned counsel appearing 

for the Applicant, and Mrs M. Das, learned Addi. Standing counsel 
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appearing for the Respondents and perused the materials placed on 

record. The learned counsel for the Applicant reiterates the grounds of 

the economic condition of the Applicant's family. He however, admitted 

that two of the daughters of the deceased having got married there are 

no uiimarried. daughters ).eft to be taken care of by the Applicant. The 

learned Addi Standing counsel in her argument stated that the case of 

the Applicant received due consideration on three occasions and for 4th 

consideration he has approached. the Ttibunall with the present 

Original Application. She 'placed on record the relevant documents 

(relating to the consideration of the case of the Applicant) for our 

perusal. From those records, it is apparent that case of the Applicant 

was duly considered by the Respondents. The Board of Officers, while 

considering the matter in March 2004 and, thereafter, by June 2004, 

marked the case of the Applicant. The matter also received 

consideration  in March 2006 again. The learned counsel for the 

Respondents stated that since the claim of the Applicant was submitted 

after a lapse of 5 years, it is apparent that the Applicant was not in dire 

need of appointment on compassionate ground and that when they 

could live for 5 years without any employment assistance, there is no 

reason to believe that there is an urgent need of employment. 

4. 	Admittedly application for compassionate appointment was 

filed after a lapse of 5 years of the death of the employee; who had only 

4 years of the service left, at the time of his death, for his retirement in 

the normal course. From the records produced by the Respondents, it is 

apparent that the case of the Applicant have received considerations, 
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on three occasions, as required by rules and. on all 3 occasions, more 

meritorious cases (than the applicant) wSound. Since the case of the 

Applicant has already been considered by the Respondents and in view 

of the fact that there are only 5% vacancies to be considered for 

providing compassionate appointment, the Applicant could not be 

provided with an appointment. 

5. 	The economic condition of the family Is not as bad as has 

been made out by the Aplicant. On scrutiny of the records and the 

reply ified by the Respondents, we are of the view that Applicant's case 

has already been considered. by the Respondents, as per rules, on 3 

occasions and therefore, there is no need to issue any further direction 

for reconsideration of the matter by Respondents. The Tribunal does 

not find merit to issue any directions in this regard. Accordingly, this 

Application stands disposed of. 

lip gil 

• 

(KHusHrRAM) 
ADMINISTRATWE MEMBER 

I 

(MANORANJAN MOHANTY) 
VICE CHAIRMAN 
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DISTRICT: SONITPUR 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAIIATI BENCH, Gil WA}IATI 

[An appftcaton U/s. 19 of the Central AdmInIstrative Tribunal Act, 1985] 

ORIGINAL APPLICATION NO.- ' I /2007 

SRI. PARAG JYOTI MUDOI. 
APPLICANT. 

-VERSUS- 

THE UNION OF INDIA AND OTHERS. 
RESPONDENTS. 

INDEX 

PARTICULARS 	 PAGE NO 

1) ORIGINAL APPLICATION - 	- 	- 	- 	1 TO  IQ- 

2 VERIFICATION 	- 	- 	- 	- 	-

it 3)ANNEXURE-1 	- 	- 	- 	- 	- 

ANNEXURE - 2 	- 	- 	- 	- 	- 

ANNEXURE - 3 	- 	- 	- 	- 	- 

ANNEXURE - 4 	- 	- 	- 	- 

7)ANNEXURC-5 	- 	- 	- 	- 	32 

FILED ON 	- 	SEPTEMBER' 2007 

USE: 	FILED BY: 

SIGNATURE 	

' 

ADV& 
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DISTRICT: SONITPUR  

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATIBENCII,GIJWAIIATI 

[An application 1JJs. 19 of the Central Administrative Trthunal Act, 1985] 

ORIGINAL APPLICATION NO 	/2oo 

SRI. PARAG JYOTI MUDO!. 
APPLICANT. 

—VERSUS- 

THE 'UNION OF INDIA AND OTHERS. 
RESPONDENTS. 

SYNOPSIS OF THE CASE - 	 - 

The brief fact of the case is that, the petitioner's father Late. 

' Thaneswar Mudoi was working under the Garison Engineer, Teipur branch 
i.e. Respondent No. 6 is .a Majdoor and he was expired on 20.08.1998 

•  leaving behind his wife and two sons and two daughters. After the death of 

his father, they have been living in half fed condition because his father was 

the only earning member in the family. Despite financial hardship he 

however managed to continue his studies and passed S.A. examination in 

the year 2002 from T.H.B. College under Gauhati University. The 

Government of India,. the Department. of flOP & I have envisaged the 

scheme for appointment on compassionate ground to be followed by all the 

Ministry/Department of the Government of India. The scheme provides for 

• such appointment to a dependent family members including son of a. 

Government employee dying in harness to relieve the family of the deceased 

Government Employee from financial destitution, and to help It get over the 

emergency with exfmptions of recruitment process etc. Paragraph '-4 of the. 

Memorandum, it is stated that the number of vacancies for compassionate 

quota should be limited to 5% of the total vacancies In &oUp - .0 and Group 

- D to be filled by direct recruitment only. Under such compelling financial 

hardship the petitioner is indigent and deseryes Immediate assistance for 

relief from financial hardship by the respondent author$tles. Therefore, the 

petitioner who fulfils all the criteria regarding compassionate appointment 

and having more than requisite qualification made series of representation. 

- 
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Central A..rn.,. 	TbLi1aI 

	

JTiTtt 	TIq 
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from 9.11.2003 to 26.05.2007 for consl&ratlon of tU case1orapintment 

on compassionate ground before the Respondentauthorities. The respondent 

authority made an observation that, in viel of Para. 4 of the Impugned Order 

the applicant is not entitled to be considered for appointment on 

compassionate ground and the scheme persee do not extends.such relief to 

the applicant and in view of the above the respondents have rejected the 
• 	claims of the applicant hence this application before this Tribunal for 

• 	
interference and to pass necessary directions and orders directing the 

respondents to consider appointment of the applicant as per the scheme. 
* 



DISTRICT: SONITPUR 

BEFORE THE CENTRAL ADMINISTRATWE TRIBUNAL 
GUWAHATI BENCH, OUWAII'ATI 

(An application U/s. 19 of the Central Administrative Tribunal Act, 19853 

ORIGINAL APLICATION •o? /2007 

SRI. PARAG J70fl MUDOI. 
• 	 " 	 • 	 APPLICANT. 

- VERSUs- 	- 

• 	
THE UNION OF INDIA AND OTHERS. 

RESPONDENTS,. 

LIST OF DATES 
 

2.0.08.1998 	The petitioner's father Late. Thaneswar 

i4udoi.' . was working under 'the Garison 

Engineer, Tezpur branch i.e. RespondGnt 

No. 6 as aMajdoar and he' was expired on 
2008.198 leaving behind his Wife and two 

• 	 -•- 	 - 

• 	 . 	
.. 	 sons and two daughters. 

 

• 	 A copy of the death certificate.. 

(ANNEXURE No1 11. 	 • 	 . 

3)' . 	 The copy of the'.Zcheme' for appointnent on 

compassionate ground. 

(ANNEXURE No. 21.'  

The copies of repreentations nadeby:th e  

petitioner.. 

IANNEXURE..:$o. 3 (IN SERIES)]1 

5) 19 02 2007 	The copy of the impugned Order..stating 

that.the applicant is not entitl!d to 

~ 
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Centaj 	L;aive Tnbunal 

OCT7N) 1  
TT;zp 

• 	 whti t3nch 

•be considered lot appointment on. 

compassionate ground and the scheme. 

tANNEXURE Rb. 43. 

6)09.09.2006 	Prior to the issuance of the impugned 

Order Respondent authority informed 

the applican-tthat his case has been 

considered in the BOard for Quarter 

ending March 2004, June 2004 and 

December 2004. It has also been  

informed that due to low in merit as 

well as non availability of vacancies 

his case could not be considered for 

appointment. However, it has also 

been informed that his case is being 

carried forward again in the board 

for quarter ending March 2006. 

fANREXUREI0. 53. 	- - 

FILED BY 

AD CATE. 

p 
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DISTEUCr .SOHITPUR 

IN THF.CFNTRAT. MWTNISTRATT.VF TRIRTINA.!. 	C- .- 

.GUWAEPLTIBENCH,.GUWAHPLTI 

[An application U/. 19 of the Central Adthiniative Tribunal Act, 19851 

	

ORIGIN 	APPLICATION NO. 	 f2O6 

I) PARTICULARS OF:- 	SRI. PARAG JYI3TI t4U1DOI 

	

THE APPLICANT 	Sb. Late. Thane5war Mudoi, 
• 	R/o. Village: Puranitelig, 

• • 	P.O. Nagznkar, Pin Code. 784183. 

District: Sonitpur, Asait. 
• 	

---•- APPT.T(!AWP 

THEUHIOR OF INDTA, 

throuçh 

The Ministry of Defenc, 

Raksha Bhawan, New Delhi. 

THE ENIWEER IN CHIEF'S 
BRANCH, Army Head Quarter, 

D.H.R., New Delhi. 

THE HEAD QUARTER, 

Eastern Command , 

Engineer's Branch. 

FortWilliaxn. Kolkata - •21. 

COMUNDER, 

WORKS ENGINEER  

Tezpur, P.O. •Dekargaon, 

Di5tr-ict: Sonitpür, Assarn. 

District: Karim*an, As.s.affl'. 

II) PARTICULARS OF : 1) 

THE:RESP0NDENTS 

• 	

•. 

IL\ 

- 	4) 
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5) II 0 CHIEF ENGINEER, 

Shillon' Zone, 
S. 	S.E.. Falls, Shillong 	793011.• 

GARRISON ENGINEER, 

TezPur, P'.O. Dek g.aon, 

District:'Sonitpur, ,Assam., 

RESPONDENTS. 

PARTICULARS ' OF THE ORDER ,AGAiMS2 WHICH. 'THE 
APPLICATION IS 	.. 	 . 	.• 	

0 

'Thi application has not been made against 

the impugned Order izued. vide No. 70601/25/501 

1321EIC('i) •Dte•d: 19.02.2001 to which the applicant 

'pray bef:ore.thi5.Hon'bleT.riburalfor a dir.ction 

to considCr for his appointment on cnpsionate 
I . 

ground on, the basis of.dce in hariiezs scheme. The 

- rea n5made 1h . the said Orders are not in corfirmative 

with the .cheme and as such interference of this 

Ion'bie Tribunal is prayed for. 

JURISDICTION OF THE TRIBUNAL - 	- 

The applicant declares that "the subject. 

matter of the present ipplication is within the 

jurisdiction of this Hon'ble Tribunal. 

LIMITATION - 

The I applicant further declares that the 

present: application is within the period, of. 

ContL. 

i 
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• 	

-: 

- 	 ber:ch 

limitation as prescribed in -tinder Section 21 of 

• the Athni'nistrative Tribunals"Act, 1985.. 

VI) FACTS -OF THE CASE - 

- That the applicant is a citizen of India and 

a prmane.nt resident of village Puranitelia in 

the District of Sonitpur, Assam and as such he- is 

entitled to all the •rights and protctions- and 

privileges as guaranted under the Constitution 

of India and other laws of the cun.try. 

That the applicant, states that, his father 

Late. Thaneswar Müdoi was working undr, the 

Garison Engineer, Tezpur branch i.e. Reondent -

No. 6 as a Majdoor and h . e was expired on 

• - 	20.08.1998 leaving behind his wife and to 5ons - 

• and two daughters. - .. . 

A copy of - the death c.ertificate 

is annexed here with and marked 

as ANNEXURE - I. . 

That the applicant states that, after the. 

death of his fatier., they have been living in 

half • fed condition because his father was the 

only earning mmber in the family. 

4). 	• That the .applicant - states' that, despite 

financial hardship he howeyer managed to continue 

Contd.. 
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inatio ear 

- 

his studies and passed •B.A. 

2002. 	from T.H.B. College under Gauhati -University. 

5) 	That 	the 	applicant 	states 	that, 	the 

Government of India, the Department of DOP' &T 

have envisaged the 'scheme for appointment on 

compassionate ground to be followed by'  all the 

Ministry/Department of th'e Government o- -fIndia. - 

S 

• The schiae provides for. such appointment to a 

-dependent- .fflhily members' including son of. ' - a 

• Gove,nment employee dyinq in harness to . relieve 

the family of the deceased Gove - rnmen--t Employee 

from financial destitution, and to-help it get 

over the ene.gency with exemption-s of recruitment 

proces- -etc. -  Paragraph. . 4 of the Memorandum it 

is stted that the' number of vacancies for 

compazzicnate quota should be limited, to.. 5% of 

the total vacaricies in Group - C. and Group 0 to 

be filled by direct recruitment only. 

The copy of the Scheme is annexed 

herewith and marked as ANNEXURE - 2. 

6) 	That the applicant . states that; under . such 

conapellin.g financial hardBhip the petitioner is 

indigent and deserves immediate assitance - -for 

relif.- from financial ard.5hip by the respondent 

authori.ies. Therefore, the petitioner who fulfils 

all the criteria regarding'-compassionateappoititrft-e-flt 
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:1 
• and having more than requisite qualification made 

series of representation from 9.11.2003 to,26.05.2007 

for ,consideratio.fl of hiz case for appointment on 

compassionate ground before the Respondent authorities. 

The copies of representations Tct8de by 

the petitioner is annexed here. 

with and marked as ANNEXUIkE No. 3 

[IN SERIESI. 

7) 	.. 	That the appl.icaflt states that, after much 

persuasion the Respondent No. 5 isud a' letter 

which impugned in this application vide No'. 

70601,251501132/EIC(1)d8ted: 19.02.2001,bY which. 

the applicarithB5 been •info?med that in reference 

to his app1iction'dated 9.11.2003 for consideration 

of appointment on compassionate ground as applicable 

to a near kin of the deceased to die in harness. 

By the said impugned or.der at Para 4 It has been 

informed as follows - 

"(a' 	The 	dthfMBO/Mi55iflg 	of 	the Government 

Servant occurred on 20.04.199e His wife 	1 Son 

025) 	and daughter(s) 	sutvive 	him. 	The deceased 

(MBO/Mising) Government servant's farnily received 

Rs. 	63,9581- 	as 	terminal benefits.' At present 

they are 	in 	receipt of mon'thly pension of' Rs. 

2960/- plus Dearness 'relief, of Rz. 1-.. 

I 

Contd 
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(b) .Th 	family- own. 05 	ig d 

• 	(property/le'.na) with. income of Rs.- 24,000.!- 

p..a. house (flat) worth Rs. 	I- per 

- 	month.". - 	 •. 	- 

The respondent authority made an 'observation 

that, in iiew of Para - 4 of the impugned Order. the 

• applicant is. not entitled to be conide.red for 

appointment, on compassionate ground end. : the scheme 

perseedo not extends such relief to the applicant 

and in view of the, above, the respondents have 

rejectd, the c.laims of the applicant hence this 

• application before this Tribunal for interference 

and passed -necessarj directions and orders directing 

the respondents to -consider' appointment of the 

applicant aS. per the scheme. 

The copy of the impugned Order 

Dated: 19.02.2007 is -annexed -here 

with and marked as AN.NEXURE-Ho. 4. - 

B) 

 

That th. applicant states that,- prior to the 

issuance of the impugned Order dated: 19.02.2007 

the Respondent authority by letter No. 70601/25 

1162/EIC(1) Dated: 09.09.2006 informed- the applicant 

that- his case has -been considered in t-he Board 

for - -Quarter -endtng- March 2004,' dune 2004 ann. 

December 2004. It has also been informed that due 
. 	

_• 	
-- 

to low .in Tarit as well as- non -availability of 

Co.ntd... 

01 
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vacancies his case could not be consie.r 	for 

appointment. However, it has I  also. been. informed 

that his case is being carried forward, again in 

the board for quarter ending tlarch 2006. 

KV 

A copy of the letter No 70601/ 

25/162fE1'C(l) 	Dated: 	09.09.2006.. 

- is annexed herewith and marked as 

ANN.EXURE No. 5. 

9) 	That the applicant states that, the letter dated: 

09.09.2006 'and--the impugned Order Dated: .1.9.02.2003 

:.contradicts the statementz made therein and by the 

letter Datd: 09.092006 the Respondent authority 

informed the. app1iant that he has been less merit for 

appointment on compassionate ground and also it -also 

been mentioned that due to non-availability f post his 

ease could not be considered for compassionate 

appointment. On the other hand, by.the impugned Order it 

hs been informed that the applicant does not desertes 

employment assistance on compassionate ground following 

receipt of Rs'. .63,9581- as- terminal benefit, Rs. 2960/-

pension . plus dearness relief and landed property. haviñg 

5 Bighas of land.  

10) 	That the applicant states that, 	the 

justification put forward by the authority concerned 

is absolutely unjust. The terminal benefitjwhiCh 

was received by the family was the property, -of 

- Contd.. 
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the deceased fathe'r of the applicant and the 

family pension which has been granted as per 

admissibility and pension rule. As. ' such: these 

aspects cannot in any view of the matter came 

into the.wy of appointment on compassionate ground. 

11) 	That the applicant states that, he, has filed 

several repreentations one after another till passing 

of the impugned order. The Respndent authority in eadh 

and every occasion reasons best known to them kept on 

assuring the applicant of being considered for such 

appointment. If at all that the applicant do not fall 

under the zone' of consideration for such appointment it 

as the..duty of the respondent authority to. make him 

know the poition. much earlier but inspite of that the 

authorities assured him of consideration of his , case 

keeping his hope alive for such a long period of time 

and the impugned 'order dated: 19.02.2007 is itslf 

passed to'make the applicant frustrate him or such the 

impugned Order dated: 19.02.2007 needs to be interfered 

by setting aside and quashing the same. 

VII) 	G R 0 U. t D S 

A) 	For that, the ixnpugned order has been passed 

without añy r.eeonableness and bare reading of 

the said impugned Order does go to 'show non 

application of mind and dehors the scheme. 



1 
cT;:!-;T 

T7 
9IIC;T J 

Forthat, it is apparently incorrect that the 

• applicant does not have the requisite qualification 

or merit to be appOinted as Mazdoor, Chowkidar 

and •LD.. The applicant has passed 1igher, Secondary 

• and as such possessesrequisite qualification for 

consideration of his appointment as L.D.A'.az 

such holding him of having' low merit is .absolutely 

unjust and unfair 

For. that, the impugned Order cannot 5u'tain 

in the eye of law on the ground that the family 

own .five Bigha Of landed property and have 

received some terminal benefit. . 	. 

0) 	For that, the terminal benefit and the family 

pension has been granted as per the Central Civil 

Services Pension Rules, .972,. which eavizages, 

grant of terminal benefits and family pensin on 

the deth'9f the employee which i a property 

within the meaning of 'Article 300-A of the 

Constitution of India, as such th'se aspects 

cannot come on the:wayin granting of compassionate 

• appointment to the nearest kin of the deceased, 

as such the impugned Order suffers from illegality 

and is liable to be set aside and quashed. 

E) 	For that., -the impugned Order has been passed 

just to accommodate some of 'the person of their 

own choice.- . 	 . 

Contd.. 
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E.:ch 
For 	'.that,, 	whatsoever 	is 	con-sidered for 

appointmenton compassionate ground is a. near kin 

of 	the 	deceased -person 	who 	died 	in 	harness -to 

whom terminal benefits 	and family pension would 

have been Oranted viz--Vi3 the claim seeinz tobe 

on 	tuie:sarae. footing, 	therefore 	coming, on the 

conclusion 	that 	the 	applicant 	does 	not 	deserve 

employment assistance önc•ompassionate groundare 

mere thoughts of the 	autho.r-ity concerned and are 

far 	from the 	ground 	realities. 	Accordingly, the 

impugned 'orders are liable to be struck down. 

For, that, the Respondent authorities it at 

all considered him not to be deserving for. 

• appointment on compassionate ground ought-to have 

informed him on the day one and not af.te'r the 

lapse, of S (five.) years and that to by- g.iving 

• false assurance of being considred for appointment 

on compassionate ground, as 5uch, on this count 

alone the impugned Order needs to be interfered 

for Betting asideand quashing. , 

. For that., in any, view of the matter the 

impugned order suffers from illegality and the 

same is perver e andliableto be struck down. - 

• 	•. 

" For - that, 	the impugned Order does. 'not 

commensurate with 'the scheme and is against the 

Cantd... 
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poly. decisio of the  
~% —6 "6- not 

overwrite such an impugned Order and thus needs 

interference of thisHon'b1e Court. 

For that the impugned Order is violative of 

Article 14. 16, and 21 of the Constitution of 

Q. 

Ii 

ME 

• 	India and accordingly the impugned 	Order is 

liable to be se.t aside and quashed. 	-. 

DETAILS OF THE REMEDIES EXHAUSTED. -- 

The applicant • filed appeal before the -

departmental authorities against the -impugned 

- order which were not corisiderd. 

MATTER HOT PREVIOUSLY FILED OR NOT PENDING IN ANY 

OTHER COURT:- ' 

The applicant states that there. is no appeal 

or representation is pending in any forum. 

RELIEF SOUGHT FOR IN THIS APPLICATION 

Under the facts and- circumstancs of the 

- case, the applicants pray that Your 'Lordships 

would. be  pleased to issue notice to the 

Respondents to show, cause as to -why the relief 

sought for by the applicants shall not be 

granted, call for the records of the case and. on 

perusal of the records and after hearing the 

partie, Your Lord.ships may be pleased to grant 

the following relief - 

Contd. 
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a) To set aside and quash the Impugned Order Dated: 

19.02.2001 (Annexur No. 4) passed by the 

Respondent No. S.  

b). 	To pass such further appropriate Order/Orders 

or direction as this Hon'ble Tribunal deem fit-

and proper. 

c) 
	

Cost of the proceeding. 

IHTERIM ORDER PRAYED FOR - 

Pnding disposal of the Rule, Your Lordship3 

may be pleased to direct the Rspondents to keep 

one post either in Grade III o'r Grade -• 1V 

vacant.: in respect of the applicant and/or pass 

•such interim Order/Orders or direction.. as Your 

Lordhips may be deem fit and proper. 

PARTICULARS OF THE POSTAL ORDER - - 

Postal Order- 326t OL,32..09- 	 .. 	- 

Date - O'R— (o-2- o oT  
Issuing Office, -. Guwahati G.P.O. 

Payable. at -Guwahei G.P.O. 	- 

LIST OF ENCLOSURES - 

An • index showing particulars of thedbcument 

enclosed. 
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VERIFICA.TION 

I, Sri Par.ag Jyoti Hudoi, aged about2'4  years., 

Sb.' Late. Thane5war 1udoi, Resident of:- Puranitelia, 

:'po NagsankaE,- in the Oitrict': Sonitpir, Aart, do 

hereby verify that I am the applicant in 'the accoritpanyinq 

appliàatiofl. 'I ate -  acuainted with. the facts and 

circumztancez of the case. 1 hereby verify that the 

ztatuen-t Iftade in Paragraph3 I to 11 are true to my 

knowledge and that I 'have. not 5uppreed any-material 

fact5.  

And, 1 s e t my hand on' this verificatiO 
4ç 

today theg 	2007 at Guwah8ti. 

p 
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,3P&T INSTRUCTIONS AND SUPREME COURT RULINGS REGARflht( I 	JJJE SCHEME OQMPASSION/ 

n DQp&T have evisaged the scheme of compassionate appofii(neiit 
S l0l$r)v 

• 	(a) 	Tijo objoc 
of (lie Sclionro is to grant appolfitinorit 

OJI COiIIa5;j05 into 
grounds to a 

(Jei)erldo,it family tileinbor of a Goveriiiiiet Servant dyinq inn 
han ieSS or who is retired Ofl medical grounds. (iireby leaving II to fan nhly in Penury and wUhiout any Irlea,is of livelihood, to reliev the fniiiily of (lie Goverhniio,it sorvit 

concerned froni h 	 financial desti elp ii. gel over te emergency 	 tution and to h  

(b) 	
Prdiding eiliplôylnetit assistarice Under (lie Scheii 	ol Cot pasior to 

3
PpOin(inecit does not mean einployti'ie,-,t generation as per existing jiistr 

UCtic r, guidelines and are not in favour qf giving guaranteQ( con r l) inie 
appoigt,101( to dependents as a niratter of routine 

./ 
While con 

lSIdrjng a request for appointment on Con IpaSsior 
WIC JI 05111(1 a balanced and objective assessnietit of the tinaiicjal condj(jor1 of 

El 10 II I nlv I 	ic be ri rode tnli, g iuto aCCOUI 
it its assets and liabilities (incJudjng II ie bor 'nuts 

received under (lie variou welfare SChemeS) and all other i elevnij fti 
such as the Presence of an earning nieniber, size of the faiiiily, ages 

01 [lie children and the essel:i.tjaI needs of the family etc.
0. 

In deserving Cases even WhOrO II iro is air ondy 
iU1 (:?Il I1I1(J iiICniIl)Or in the family, a doper idojit family Inernbqr niy be Considered for Connip 

	;ior nte appojnitrp11 	with 	prior 	approval 	of 	th 	Socretar;y 	ol 	the 
Concerned who, bçfoue approving such flppoiiltmnie, ii. viU sa Usfy !iinlsoif (list qragit of Co:n1pasjoria( appoitrt,iienit IS j1i5(Ui(J I avin ro legnid to r1u,1)J)r of (JO!)e, iclent s, assg as rU abittj( loLl by f 

survngit income of the earning lirember as also his 
li;ili!iiis iflCftidinq Ilie 

fact that the earning riIernber is residing with (lie lain ulv 
'I Ii Covi, uncut servant amid WI sell nor I rosi lould riot be a Source of Support to oil or lI1C:Hb@rS 01 tIre ftinnily. 

In cases wI 'ere any member of the family of the deceased or medically 
retired Governnierrt servant is already in employruiènt and is not supporli, uq tine 
other members of the fanily of the Govenuuniioit servant, eXtroiii car thou 1 r:n I 

s ho obsorvc'cl iii aSCOt (nil iii ig (lie OCOI ion nc distress of tl)c, ii non ibeus of the 
faninly of (he Government servant so that (lie facility of appoinitnueniC Or! Compassio n 

 in to c)rounid is iiot c;rcurilvet,ted and nkusàt by pull in c 
forward the ground (lint the lilonnnbor of (lie fatirily already 

	

StiPportinmy (ho Iniiihl. 	
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• 

(1) 	MirlisIIy/I)(l).u(jI)(I)( 	CIil 	cui rsftk 	requests 	Or 	(0! appoirilrrieiit even where the death or relirerrierit on rliedicaJ pi 
Governriient Servant took place long back say fivo yo;n: 

ni COI1Sjcj1j1 ig Such belatej requests it should, however be kept iii v 
concept of compassionate PPOu1tn11erit is largely related to iI Il11Ifledj(p aSSiStanCe to 	

family of the Government servant relieve it from economic d 	:ss. The very fact that the family.has h 
manage somehow all (lies., years should normally betakemi asde 
that the family had some dependable means of Subsistence 

(g) 	
holl icr o request for compasgiog iota appoii itilient 

IS holOtod be decjdd will I0iOmOi1CA to II ro dale of death or retirbi-Irlofiton nrrodjc 
a Government soIvnt and not the aqo of II o aplicn, 1 it 

U Cons !dora OH. 

II 

.--' 

I!' 	WW  
rid 

ill ord 
en at: 

bate 

)r I rut 
I qi our 

1'  

(in) 	TI re nm.r ibor of vacanc 
i0S for compassion 'a(e quol 	sI ion nil. 1)0 liii 5% of U re total VaCuI 

ides in Group .0' arid Group 'D' to be tilled by Ii redrui1nin( only. 	
Ihe Comnmiee Prescribed iii paagr1f)] 12 oI O 

Memorrmiduii1 dated OCbr 9, 1998 for Considering a request for nç poir itir 
on 0010P3ssiol-iate grounds should lake into accoLint thp IJosilion lager availabiljt ,  of vacfl , 

 for such appojn(n]enit and it Should limit 
recomnlefldatioli to appojntr1iit ó cothpasi0nate grounds only in a 
deserving case arid only if Vacancy meant for appointnj1011 on conrrpssjHr 
rOuflds will be available withj, 	

a year in the COrICOf: red adr mr ri-;ti it vlirlistry/Dppar tnrronh/Qlhce U that too will rio H ro coiling 01 5% 01 v•rcar ro es lrllr Jilder D1 quota in nñy Group 'C' or 'D' post prescrib 	ill this r oqard' 
1) 

 
Tlmrj IS 1)0 

Ieservaljc)rl for COJflJ)aSsiorte Erppojfllniprnl n nor it can 
lerilainded as a InCIter of right and it is subject to availability of 

	 y 
ii 	

vocal ic r this purpoSe l -Ioc 	if there is any direction of.CA]'/COLJI( for 
001 such appoilitmiro, it oi COn11pssjo1 late grourids it may be consiuiereri en 

ir rid even ii it is found to deserving one it may be areed to only if a 
VaL:a11I leant for sdch appoinihlient will be available will un a year iii (ho c: Icon, clnhinjstn -atv0 Mm nisbi y/DepaJt , iienit/Ofijce as provided in our OM dtj 22-i JOl and riot 0th 	wise 
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- 	 ' 1 L Liii( ii 	diII lift lUilU\\lI  ( )( l( Lijuift 	If IISO h 	IlL ' ft 	
- 	 k CaNON OlCtIIi);t';;It)Iitft.i1,i'11.,, 

 

The , (Ilii(Iiic ( ()1111 in it 	jnt11 	ii 	II dilL'1 	\iiilb 	19() ,I in 	Is c ol • 	.t. 	
/\ ( Iitr(,( . ni . i . ilnl 	hi.Ij:i ''iii 	 JN 	v;, (, 	Atiai;i 	I,•,aia J(199 I) I 	( L 19 1 J Ii 	Ii 	(1, 11 flj ) lfl)IIIIIIILIII ()fl 	i()(JH 	cii (IL CCIII cic;iiiy violates Ailicle 	10(2) of (lie COiLNtiflhtjofl 	but if the I 	 I ) I)( 1 Iii{Iiieii 	IN Coiiliiied III (hO 	(111 UI' kl au ~ jl t ct 	(if \fiEIO\',' 01 	(110 (.iOveiliijiciI( eivaitL \'.'I(u (lied 	uiies nod v.'ho needs immediate aIptiuIjmIIemi( on gmotumJ of iinIncLIjaic iieccl of assjsLmncc in the cvcnt  • : - ?i 

	

	 of (licie being no other earning member in the fanrily to supplement 	 •: .. 

'• the loss or incomc lroi the bread \'jlrncr to rclicvc the. economic.  
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.H.Q. Chief Engineer, 
• '..: 	 S1illong zone, 

• 	1,: 	. 	 S4. Falls, Shillong - 793011. 

B 
/ 

Dated. 	
/j L/O ( -. 

Sub. - Renduder application for the appointment of deceased M.E.S. 
Pern on Compassionate ground. 

V 
(I  

Sir, 
Reference your letter No 70601/25/SO/49/EIC (I) dated 25Ih Nov 2004 1 am very pleased 

that you have considered, my Case for appointment of deceased M.E.S. Person on compassionate 
ground board, and beg to 1 . y down the few lines for favor of your kind consideration and sympatric action 
please. 	 . 

That sir, you ha not considered my case for appointment in the board of March'04 and June 
04 due to my low merit. r in this matter 1 have inlbrmed you that I have just completed the Bachelor 
degree (At) in political' science with second class and now doing a computer coure.under this 
circumstances 1 have enclo.ed the degree ëcrtificatc and mark sheet for pertaining with my I ik 

I there for, humb' request you to please consider my case in the next board for the appointmcnt, 
fr the act of your kindnes, I will evero remain gratefult to you 

Thanking YQ'., in anticipation. 

Aglil. 1'pect0t 

Copy to - 

-(-i) Engineer in chief S Br;ch. 
Army H. Q. 
D.H.R. New Delhi 

H.Q. Eastern CommanJ. 
Engineers Branch 
Fort William, Kolkuta- 700021 

Commander works Engineer. 
Tezpur 
P.O. - Dekargaon 
Dist - Sonitpur (As:um) 

Garrison Engineer 
Tezpur 
P.O.- I)ekargaon 
Dist - Sonitpur (Asm). 

' ........,.. - 
- r  

Yours faithfully 

(SRI PARAG JYOTI MUDOI) 
S/0 - Late Thaneswar Mudoi 
P.O.- Nagsan.kar 
Vill - Puranitelia 
Dist.- Sonitpur (Assam) 
Pin- 784183. 

• 	• 	 ••• 	•. 
.• 	.•• 	• • 	- 	. 

- 	 I 

• 	 • 	.. 	. 



• .- 	 - - 

To 
H.Q. Chief Euginee. 
Shiilong Zone 1 

Spread Eagle falls 
Shillong.-793011. 

\ 2 

Subject: Forwardiiji ,  of Provisional Certificate of Computer Course for 
• 	 appointment on Compassionate Ground. 

Sir, 

Kindly refer your office letter no 70601 / 25/S0/49/EIC(1) dated 25t 
Nov'04 and my letter no nil dated 14 th Dec. 2004. 

1 am enclosing my Provisional Certificate of Computer Course which will be 
terminating in Feb. 2005 . This is for your reference and requesting you to 
consider my Cise on priority being a son of deceased MES person. 

You are also rquested to kindly intimate progress and present position of 
The Case. 

Thanking you in anticipation. 

Agt• jnspect0? (i.1') 

Enclose: 

Yours Faithfully 

(SRI PARAG JYOTI MUDOI.) 
S/o Late Ex. Sep.Thaneswar Mudoi. 
Viii - Puranitelia 
P.O. - Nagsankar, Sonitpur (Assarn) 

1. Provisional Certifica of Computer Course.. 



- > To 

H.Q. Chief Engineer, 
Shilong zone, 
S.E. Falls, Shilong-793011 

Date -Z8/O?IO 
SUB .REM/NDER APPLICATION FOR THE APPOINTMENT OF DECEASED M.E. S. PERSON ON 
COMPASSIONATE GROUND. 
Sir, 

Reference your latter No 70601/25/SO/49/EIC(1 ) dated 250'  Nov2004. I am very 
pleased that you have considered my case for appointment of deceased M.E.S. person on 
Compassionate ground board. And beg to lay down the few lines forif 	your kind 
consideration and sympathetic action please. 

That sir, you have not considered my case for appointment in the board of March 04 
and June 04 due to low in merit and also non availability of vacancy and my case have carried 
forwarded to the.next board. S  

Sir, in this matter I have already submitted my Graluation Certificate (Artsqono1irs. iTI 

Political science with 2nd class) in the date of 14/12/04 and a computer certificate in 2 	Feb 2005 
for pertaining with my file. 

Sir, it is going to be very tuff to live with a small amount of the family pension in these 
hard days. Therefore my earnest requests you to please give me any job at any where under you 
to survive my family. 

For the act of your kindness I will remain ever grateful to you. Thinking you in 
anticipation. 

Yours faithfully 

S,.PcxybobX 
I. 

(SRI PARAG JYOTI MUDO!). 
SIO Thaneswar Mudoi 

Vill:- Puranitelia 
P.O. :-Nagsankar 

Dist:-Sonipur(Assam) 
Pin:-784183 

C9p-to 
,71Engineer in Chief's Branch 

Army H.Q. 
D.H.R. New Delhi 

H.Q.Eastern Command 
Engineers branch 
Fort William kolkata-21 

()..-Cinmander worksngineer,TezPur 
P.O. :-Dekargaon 
D t--Sonipur(Assam) 
Garrison Engineer 
Tezpur..P.O.:-Dekargon 
Dist: :-Sonitpur(Assam) 

4 
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i0 

Q Chief Enginei 
ShillongZone 

•xJ S.E. Falls, Shiflong-79301 I 

tit 

st.. 

Date- 

SUB- REMINDER APPLICATi ON FOR Ti IF APPOINTMENT OF DECEASED M.E.S. 
PERSON ON COMPASSIONATE GROUND. 

Sir, 
Most respectfully 1 have the honoi.ir to in lormed you that my case has been forwarded 

to your next compassionate appoinlnient board. In this matter 1 beg to lay down the few lines 
for favour of your kind consideration and sympathetic action please. 

That sir, my mother has received a littk amount of family pension and this little amount 
of fanii,ly pension cail not& maintain to run our Camily. For this matterT have applied for' 
appointment of dependent: of deceased M,E.S. person on compassionate gdubd. II till I 
have not found the oppurtunjiy. 

Sir, I regrc Ifully nention that i s nnu prohhm arise in ow family lVy wcnr im 
has thiled her both kidney and I )uc.t or has declared thatth:e both kidneys djtinge 	ii 
years otherwiswe we areoiiig tc.he loss our mother. Tn support of little amount of family 
pension it is beyond the inaginaliori to buy a kidney for my mother. 

Therefore I request you kindly appoint me any post on compassionate ground as early 
as possible that I can help my mother for treatment:. 

For convincing you Ihave enclosed the medical report of my mother with this applica- 
tion. 

For act of your kindness I will remain ever grafiio. you. 

Thanking you 

Yours faithfully 
vt' Jyj4 i4 k5 

(SRI PA.RAG SYt)TI .J\4i.rDc) 
S/O-i ~ t.c iiiancwar 
vill-Puranitelia 
P.O.-Nagsankar 

•Z
,—Copy to 	 Dist- Sonitpur(1 

,A'Ingineer in Chief's Branch. 	 PIN-784183 
(/ Army H.Q. 

Di-T.R. New Delhi 
Eastern Command 

• Engineers Branch. 
Fort William, Kolkotta-21 

c,3''Commander Works Engineer, Tezpur 
P.O. Dekargaon 

p.ist. Sonitpur(A..ssa' )-_•-.-- -- 	 - 

1LGaison Engineer, iezpur 
P.O. l)ekargaon 

Dist. Sonitpur(Assam) 



- 

To 
• T-1.Q. CHIEF ENGINE.E.R 

• 	 SPREAD EAGLE FALLS 
/ 	SifiLLONG ZONE 

• 	 S.HTLLONG-793011 Dated- 16 Feb'06 

REMINDER APPLICATION FOR THE APPOINTMENT OF 
DECEASED MES PERSON ON COMPASSIONATE GROUND 

Sir, 
Kindly refer to you application No-I O6OIcornpI2O9JEiC(T) dated 
24 October 05 from CWE Tezpur and your letter NO-
70601125/SOJ110JE1C(l) dated 5tov05  to the. 
1 have already mentioned in my last applicafion about my mothers 
illness. She has failed her both kidneys and for that it Is going to 
be more diffici.ilt to live with this little amount of family pension. 
Therefore I have requested to consider my case as early as 
possible for appointment. 

D. 1 have also informed about this matter to the president and vice 
president of AWWA H.Q. 4 CORPS in the widows meeting held 
on 30Jan'06. In this connection I have submitted all my MES 
documents to the CO. 4 CORPS OP SIG Reg. for forwarding my 
case. 
For convincing you I have enclosed the doctor's declaration for 
"Kidney Transfer" certificate with this application. 
Therefore my earnest request you to consider my case for 
appointment in the next board that I can help my mother for 
treatment. 

For the act of your kindness I will remain ever grateful to you. 
Thanking you 

Yours faithfully 

7I) vJ_ j4 a t[ ,'Z4uc(i' 
(SRI PARAG JYOTJ MUDO1) 

S/0- Late Thaneswar Mudoi 
Viii- Purariitelia 
P.O- Nagsankar 
Dist.- Sonitpur 
Assam-784 183 

Copy 

c/  Engineer In Chiel's Branch 
Army B.Q. 

New Delhi. 
H.Q. Eastern Ciand. 
Engineers Branch, 
Forl WiUiam, Kokota-21 

çJ( 
Commander Work's Engineer, Tezpur. 
P.O.-Dkargaon, Sonitpur(As) 

./arrison Engineer, Tezpur. 
P.O.-Dekargaon, Sonitpur(As) 

Y The President, AWWA 
H.Q.4 CORPS 
C/O-99 APO 

----------• •----- . 



H.Q. CHIEF ENGINEER 
S.E. Falls 
Shillong Zone 
Shillong793011 	

Dated the... .8 . i May 06 

SUB:-REM.IDERAPPLiATON FOR THE AP.PONTM.ENT OF 
DECEASED ME.S. PERSON ON COMPASSIONATE GROUND. 

:1 

3 

Sir, 
Kindly refer to you letter No.- I 060/COMP/209/E1C(l) dated 24th Oct. 05 from 

CWE Tezpur, your letter No 706011:25/SO/i I0/EIC(I) Dated 5th Nov 05 to me and m.y 
application dated 15thFeb. 06 to you. 

Sir, the present position of our family is very complicated to run out. So I have 
requested to consider my case as early as possible in previous reminder. But I have not got 
any information letter from your side. 

Sir, I am eagerly waiting for your ki:n.d consideration regarding compassionate 
appointment. 

Therefore my earnest requested to you please consider my case as soo.n as 
possible and intimate the presen.t position of m.y case. 

Your sympathetic consideration will high be appreciated. 
Thinking you. 

Your's faithfully 

(SRI PARAG JYOTI MIJDOI) 
S/O-Late Thaneswar Mudoi 
P.O. :Nasankar 
Vill-Purnitelia 
Dist. -Sonitpur(Assam) 
Pin-784 183 

C9pVo 
Engineer in Chief's Branch. 

- AimyH.Q. 
D.H..R. New Delhi. 

7iQ.Eastern Command. 
Engineers Branch 
Fort William, Kolkota-700021. 

mmander Works Engineer. 
Tezpur 
P.O. :-Dekargaon. 
Dis . :Sonitpur(Assam) 

Garrison Engineer 

'P.O.-Dekargaon 
Dist. : .Sonitpur(Assam). 

I 

1 
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S .  

To 
ILQ.Chief Engineer 
Shillong Zone 
SE Falls, Shillong-793011 

DatedJk aaaulld 
Sub:- REMINDER APPLICATION FOR THE POST OF DEPENDENT OF DECEASED 

M.E.S. PERSON ON COMPASSiONATE GROUND 
Sir, 

Kindly refer my application dated 8th May 06 to you. 
Sir,I have already sentwo reminder applicatiomafter, 	your last letter no.70601/25/ 

SO/li 0/EIC(l)dated 5th Nov 05. But I have not found any consideration since this period. 
Sir, you have already consider my case in the board of Mar 04 and June 04 but it is 

not fuflfi.Iled due to non availability of vacancy. 
Therefore my earnest request you that during this two years incuned vacancies in 

your department you please appoint med am eagerly waiting to do any Job under you. 
Hope for your kind consideration. 
Thinking you. 

Your's faithfully 

Mcy 
SRI PARAG JY071MLIDAJ 

sb-Late Thaneswar Mudoi 
P.O.-Nagsankar 
Viii -Purani teli a 

Dist-Sonitpur(Assarn) 
Pin-784 183 

Copf?o.. 
q4 Engineer in chief S Bran/z 

ArmyHQ. 
D.H.R. Nov Delhi 

) H.  Q. Eastern command 
Engineers Branch 
Fort William, Koikota- 70002.1 

cJ3 Commander works Engineer. 
Tezpur 

ZGO.-Dekargaon 
ist-Sonitpur(Assamn) 
arrison Engineer 

Tezpur 
P0.-Dekarguon 
Dist. -Sonitpimr 



1187/R/ 	/E1C (2) 

H 
	

L&co 

4.. )) 
- 

Commander Works Engineers 
Tezpur 
Post: Dekargaofl 
Dist : Sonitpur (Assam) 
Pin —764 501 

M~ 

RECRUIT1EN1 FOR MAZDOOR :TEST 

.1. 	Reference your application applied for Recruitment. 

2. 	Your application has been scrutinized and considered for Test. 

1 	The date of Test for the post of MAZDOOR has been fixed on 13 & 14 Sep 2006. 
You are requested to report at Meghna stadkirn near CWE Tezpur, Solmara (Army 

Complex) on 13 Sep 2006 at 0800 hrs for Interview/Test accordingly. 

You will bring all necessary documents/certificates in original as well as 
Employment Exchange Registration Card for verification during Test. 

Please note that you will not be entitled any TAIDA for the journey period/stay. 
You will also make your own arrangements for Accommodation/Messing. 

Your Roll No. is 	
// . 

(R ~Roy   
Adm Offr-ll 
For CWE Tezpur 

P::4 



•j 
- 	/ H.Q.Chief Engineer 

/ Shillong Zone 

\Ikl  

SE Falls, Shillong-793011 
Sub: REMNDERAPPLICATION FOR THE APPOINTMENT 

Sir, 
Kindly refer to you letter No.1 060/COMP/209/EIC(I) dated 24th Oct. 05 from 

CWE Tezpur, Your letter No. 70601/25/SO/i I0/EIC(I) dated 5th Nov. 05 to me and my 
applications dated 15th Feb. and 20th July to you: 

Sir,you have consider my case for appointment in the Board of Mar'04 and June 
'04.But due to low in merit and well as non availability of vacancy my case has not consider 
for appointment. jLdA 

Sir you have advertised in tid 	 that some post of 
Chou.9lar and Mazdoor are lying vacant under you. Therefore my earnest request you to 
please appoint me any of thEcategoiy . I am willing to do any job. 

Hope for youidnd consideration and sympathetic action. 
Thinking you. 

Youfa11y 

(SRI PARAG JYOTI MUDOI) 
S/O: Late Mazdoor AGE( 11) 

Thaneswar Mudoi 
Viii :Purnitelia 
P.O. :Nagsai:ikar  
Dist: Sonitpur 
Assam:7841 83 

Coy'fo 
c'}i1Engineer in chiefs Branch 

\Army H.Q. 
DHR New Delhi 

j H.Q. Eastern Command 
Engineers Branch, Fortwilliam 
\.Kolkota-70002 1 

(3 ommanderworks Engineer 
- 	Tezpur, P.O.-Dekargaon 

S onitpur(Assam) 

( Garrison Engineer 
Tezpur(Do) 

Sonitpur(Assam) 
	 VL) 

(4Gangieer 
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1 f/Engineer in chiefs Branch 
Army H.Q. 

' DH.R0New Delhi 

.. 	 .'Sub: 

1' 
APPLI 

OF DECEASED IvS. PERSON ON COMPASSIONATE GROUND 

Sir, 
Kindly refer to youroffice letter No.70601/25/i 62/EIC(T) dated 9th sep.I beg to lay 

down the few lines in favour of your kind consideration and sympethitic action please 
1. 	That sir you have not consider my case for appointment in the board of QE Mar 04 
june 04 and Dec05 due to low in merit as well non avaihbility of vacancy. 
2 	Sir, I have the honour to informed you that as merit side I have already submitted my 
degree. certificate on 14th Dec04 and computer certificate on 2nd Feb 05 to all your office for 
partaining with my file 
3 	In thmatter of vacancies you have advertised in all news papers of july -Aug thà 
some post ofLD/choukider,M.azdoor are lying vacant under your kind disposal H.Q.Shillong 
zone. 
4 	Regarding this I have already applied for the post of Mazdoor under CWE Tezpur, I 
have faced the physical test on 13th sep interview bearing Roll No. 101. For convincing you 
I have enclosed the intérviea1I letter with tIM

ii
ation. 

5. 	That sir, you have mtunate that my casaied forward agam in the Board for 
QE Mar06. But the Mar 06 was already passed away . So my earnest request you to please 
intimate the present position of my case and also consider my case as rea.ly as possible for 
appointmen, For the act of your kindness, I will remain ever greatful to you 

Thinking you in your anticipation. 

Your's faithfully 

CZKI -2—A- '1. . 

(SRI PARAG JYOTI MUDOI) 
S/O: Late Mazdoor AGE(l1J) 

Tlianeswar Mudoi 
Vill :Purnitelia 
P.O. :Nagsankar 
Dist: Sonitpur 
Assarn:7841 83 

~Z%ZiDi closed.:'-  Mazdoor interview call letter 
CopyTo::::::::: 
(I) 	H.Q.Chief Engrneer 

Shihlong Zone 
SL Falls, Shillong-793011 

&1k) 

(2)/'1-I.Q. Eastern Command  

Engineers Branch, Fortwi Iliam 
Kolkota-7 00021 

3)mmanderworks Engineer 	 r 

\/ 	Tezpur, f.O..Dekargaon 	 UY) 
Sonitpur(Assam) 



/ 
t1 

,y if Q ChefEigineer 
/? Shillong Zone 

SV Falls, Shillong-793011 

- I- 

Date: 

i .  

T Sub: REMINDER APPLICATION FOR THE APPOINTMENT OF DEPENDENT 
OF DECEASED MES. PERSON ON COMPASSIONATE GROUND 

I 
Sir, 

Kindly refer to your office letter No.7060 1 /25/162/ETC(I) dated 9th sep.I beg to 
lay down the few lines in favour of your kind consideration and sympethitic action please 
1. 	That sir you have not consider my case for appointment in the beard of QE Mar 04, 
june 04 and Dec05 due to low in merit as well non availibihty of vacancy. 
2 	Sir, I have the honour to informed you that as merit side I have already submitted my 
degree certificate on 14th Dec04 and computer certificate on 2nd Feb 05 to all your office for 
partaining with my file. 
3 	In the matter of vacancies you have advertised in all news papers of july -Aug That 
some post of LDC, choukider, Mazdoor are lying vacant under your kind disposal H.Q. Shillong 
zone. 
4 	Regarding this I have already applied for the post of Mazdoor under CWE Tezpur, I 
have faced the physical test on 13th sep interview bearing Roll No. 101 

Specially you have advertised in the Assam Tribune News Paper on 2/8/06 Employment 
Notice No. 81001/RECT/CMD/20061E1C1/CF(AF) that some post of C.M.D/Driver are lying 
vacant. 

Regarding this I would like to put up my diving licence for this post. 
That sir, you have intimate that my case is being carried forward again in the Board for 

QE Mar06. But the Mar 06 was already passed away. So my earnest request you to please 
intimate the present position of my case and also consider my case as early as possible for 
appointment 

For the act of your kindness, I will remain ever greatful to you. 
Thinking you in your anticipation. 

Your's faithfiully 

Dr\ 4 
Enclosed:- 
Copy To::::::::: 

Engineer in chiefs Branch 
Army H.Q. 
DHR New Delhi 
H.Q. Eastern Command 
Engineers Branch, Fortwilliam 
Kolkota-7 00021 

Commanderworks Engineer 
Tezpur, P.O.-Dekargaon 
Sonitpur(Assam) 

(SRI PARAG JYOT1 MUDOI) 
S/U: Late Mazdoor AGE(II) 

Thaneswar Mudoi 
Viii :Purnitelia 
P.O. :Nagsankar 
Dist: Sonitpur 
Assarn:784183 

H. 
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the post of Mazdoor under CWE Tezpur, I 
w bearing Roll No. 101. For convincing' you. 
application. 
being carried forward again in the Boarlfor-
away. So my earnest request you to please 
o consider my case as realy as possible for 

remain ever greatful to you 

JI 	y'J 
- 

Receivedarted .4f4...........\• '• 	

•; 
Adds o.. 	4?Tki4 	

j) 

•  

Your.1 s ithfu1ly 

(SRI PARAG JYOTI MUDO!) 
S/O: Late Mazdoor AGE(II) 

Thaneswar Mudoi 
- Vill:Purnitelia - 
P.O. :Nagsankar 
Dist: Sonitpur 
Assani:7841 83 

Enclosed:- Mazdoor interview call letter 
Copy To.:::::::: 
(l)/" Engineer in chiefs Branch 

L- 	ArmyRQ. 
DHR New Delhi 

Eastern Command 
V 	Engiiieers Branch, Fortwill jam 
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- 	
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To 
/ 	H.Q CHIEF ENGiNEER 

I 	SFIILLONG ZONE 
• / 	SE FALLS, SHILLONG - 793011 

Dated: 

I 
.A5 

SUB: REGARDING COMPASSIONATE APPOINTMENT 

Sir, 
Kindly refer to your office letter no-70601/25/SO/132/ EIC/ (I) dated 19th 

Feb to me and my application dated 25117  March 07 to you. 
Regarding this I have put up all my necessary particulars which points you 

have rejected my appointment. 
That sir, I kindly request you due to death of my mother the pension 

already stopped in this point and also treatment purpose we have sold our land 
properly which I have submitted to you on last reminder. But still I have not 
found any suitable information from you side. 

Therefore I kindly request you to please re-f ust jj'  my case and give an 
opportunity to live our.family. Iam eagerly waiting for your kind consideration 
in my case and information. 

Thinking You. 

Yours faithfully 

(PARAG JYOTI MUDOI) 
S/O: LATE THANES WAR MUDOI 
Viii: Puranitelia 
P.O.: Nàgsankar 
Dist: Sonitpur (Assam) 
Pin: 784183 

COPY TO....... 
,7ENG1NEER IN CHIEF'S BRANCH 

V ARMY HEAD QUARTER 
,-D.H.R. NEW DELHI 

,/1 H.Q.EASTREN COMMAND. 
ENGINEERS BRANCH 

LiAM, KOLKOTA-2 1  
AW'~';T=ANDER WORKS ENGINEERS, 

TEZPUR, P.O. DEKARGAON 
DIST SONITPUR, ASSAM 



rele : 5052 	 HQ Chief Engineer 
Shillong Zone 
Spread Eagle Falls 
Shillopg 793011 

70601/25/ so//2— 	/EIC(I) 	 Feb 2007 

Shri Parag Jyoti Mudoi 

Sb (L) T Modui 
Viii -Puranitelia 
P0 Nagsankar 
Dist-Sonitpur 
(Assam) 

EMPLOYMENT ASSISTANCE IN RESPECT OF SHRI 
PARAG JYOTI MUDOI ON COMPASSIONATE GROUNDS 

Dear Sir, 

Reference your application dated 9.11.03 regarding 
employnient on compassionate grounds. The request 
(representation) for compassionate appointment was examined by 
the competent authority of this Headquarters as per the extant 
Government Rules and Policies and the Hon'ble Supreme Court 
rulings on the subject. The relevant DOP & T instructions and 
Hon'ble Supreme Court rulings on the subject are enclosed. 

The Scheme of appointment on compassionate grounds has 
been envisaged with the whole object of granting compassionate 
appointment to enable the family to tide over the sudden 
crisis and to relieve the family of the deceased from 
financial destitution and to help it get over the emergency. 
The scheme does not necessarily imply that dependent of each 
and every deceased/medically boarded out/missing 	Govt 
employee will be offered appointment on compassionate ground. 
It is pertinent to mention here that quota prescribed for the 
purpose of compassionate appointment is only 5% of the total 
DR vacancies occurring in a year in Group 'C' and 'D' posts 
and therefore no case is considered individually or Unit wise, 
but all the cases received from various Units are considered 
by the Board of Officers constituted at the Headquarters as 
per the Government policy, to find out the most deserving 
cases in acute financial distress/more indigent in comparison 
to other similarly placed cases, against the 5% quota of DR 
vacancies occurring in a given year. 

Accordingly, the Board of Officers take the various 
aspects as stipulated in MOD ID No 19(4)/824-99/1998+D(Lab) 
dated 09-03-2001, such as family size including ages of 
children, amount of terminal benefits, amount of family 
pension, liability in terms of unmarried daughter(s), minor 
children etc, movable/immovable properties left 	y the 
deceased at the tiiie of death, to find out the cases of acute 
financial distress/most deserving case in relative meit and 
recommends only the really deserving cases that too on1yif 
clear vacancy meant for appointment on coipassionate grounds 
exists within the ceiling of 5% DR vacancies. Furthr the 
Committee 	considering 	a 	request 	for 	appointmert 	on 
compassionate grounds should take into account the position 
regarding availability of vacancy for such appointment and it 
should recommend appointment on compassionate grounds only in 
•a really deserving case and only if vacancy meat for 
appointment on compassionate grounds will be available wthin 

Lzqt 	 Contd 
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year, that too within the ceiling of 5% 
purpose , in view the Hon'ble Supreme 

/ 	Judgement dated 4th  May 1994 in the case of 
/ 	Vs State of Haryäna and others (JT 1994 (3) 

has been held that "Offering appointment 
ground as a matter of course irrespective 
condition of the family of the deceased or 
Govt, servant, is legally impermissible 
appoihtment cannot be granted after lapse 
period and it is not a vested right which c 
any time in future' 

prescribed for the 
Court ruling in 

Umesh Kumar Nagpal 
SC .525) wherein it 
on compassionate 
of the financial 
medically retired 
and compassionate 
of a reasonable 

an be exercised at 

-- 

I 

According to the 'information available on record, the 
following is the position(status of the family of the, deceased 
(MBO/Missing) government: - 

(a) The death/MBO/Missing of the Government Servant 
occurred on 20.04.98 His Wife 01 son 02(s) and. daughter 
(s) survive him. The deces (MBO7Nissing) govt. 
servant's family received rs. 63,95) as terminal 
benefits. xAt pit they are'—Ln _receipt of monthly 
pension of Rs609)p1us Dearness relief of Rs /-. 

1 (b) The fami1y-s 05 Bighas land (property (land )Rs-
I-with income of Rs.24,000 	/- P.a and house (flat) 
worth Rs 	I- per.month. 

The Board of Officers at Army Headquarter after taking 
into account each aspect referred to above has considered your 
case alongwith other candidates. However, due to more 
desxigcases and few vacancies available, youcase was not 
'reOmmended D'A_ky t h e BOO for appointment on compassionate 
ground. In view of this the competent authority is of the view 

that your case does not deserve employment assistance on 
compassionate grounds. 

Therefore, after due circumspection and consideration in 
the light of the enclosed guidelines of DOP&T and various 
judgments of the Hon'ble Supreme Court and that the 
appointment on compassionate grounds is not a matter of right 
and after a balanced and objective-assessment of the totality 
of the circumstances of the caâe including the decision of 
Board of Officers at Army Headquarter, the Competent authority 
has rejected the employment assistance to Shri Parag Jyoti 
MUdoi Sb Late T Modui, Maz of GE Tezpur on compassionate 
grounds. 

CoDy to: 

 

Yours 

(A4 Para)J.a 
EE (S- 
Offg qir (Pers & Legal) 
For Chief Engineer 

Engineers in Chief Branch - 
Army Headquarters 
New Delhi 
Pin : 110 011 

HQ Eastern Command 
Engineers Branch 
FortWilliarn 
Kolkata 

For information 

- For inforiiation 

 

CWE Tezpur 
GETezpur J 
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fele: 5032 (Mil) 

70601/25/ /2 /EIc(1) 

HQ Chief Engineer 
S.hiilong Zone 
SE Fails Camp 
Shiliong - Ii 

Sep 2006 

Shri Parag Jyoti Mudoi 
S/O (L) Tharieswar Mudoi 
Viii :Puranitelia 
Pp : Nagsankar 
131st : Sonitpur 

APPOINTMENT ON COMPASSIONATE APPOINTMENT 

Reference your application dated 20th Jul 2006 

It is intimated that your case has been considered in the Board for Quarter 
Ending Mar. 04, Jun 04 and Dec 05 but due to law in merit as well as non availability 
of vacancy your case could not be considered for appointment. However your case is 
being carried forward again in the Board for the QE Mar 2006. 

IrvinfrParashar)  IS  
() 

ffg Dir(Pers & Legal) 
For Chief Engineer 

Copy to;- 

Chief Engineer 	:- for info wrt ycur letter No. 131528/3 	''''.° / 
I
/
' • '/ •'-b 	I 

HQ Eastern Command EIC() dated 01 Aug 2006.. 
Fort William 
Kolkata-21 

., 

______ : 	 • 	
. 	

•: 
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IN THE CENTRAL ADMINISTRATIVE 

TRIBUNAL, GU\\TAHATI  BENCH 

) 

* 

1 

nfv 	ftr 
Ccntl Adrairiistrative Tribunal 

OF2O 

Guwahati Bench 

In the matter of : 

O.A. No.269/07 

Sri Parag Jyoti Mudoi 

Applicant 

- V S - 

Union of India & ors. 

ResDondents 

- And- 

In the matter of 

Written Statement an behalf 

of the respondents. 

(WRITTEN STATEMENT ON BEHALF OF 

RESPONDENTS) 

I, S r i M,øiu IKOJflJW Ari' 114.2JJv 	s o 

of Mn,S D , presently working 

as Garrison Engine er, Tezpur in the district 

of Sonitpur, As.sam, do hereby s olemnly 

affirm and state as follows:- 

1. 	That I am the Garrison Engine er, 

Tezpur, P.O. Dekargaon. Tezpur - 784501 in 

the district'of Sonitpur, Assam. I have been 

impleaded as a party Respondent No.6 in 

the aforesaid application and accordingly a 

copy of the same has been served upon ine 

I have gone through the same and have 

understood the contents there of. Being the 
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Garrison Engineer. I am acquainted with 	 e 

facts and circumstances of the case. I have 

been 	authorized 	to 	file 	this 	written 

statement 	on 	behalf 	of 	all 	other 

Re s p on d exits. 

I do not admit any of the averments 

except which are specifically admitted 

hereinafter and the same are deemed as 

denied. 

That the applicant's father Late 

Thaneswar Mudoi was working as majdoor 

in MES •under the Garrrison Engine er, 

Tezpur. He died on 20.8.98. After the death 

of his father the applicant applied for the 

post of majdoor 'to any other post vide 

application dt. 9.11.03 on compassionate 

ground in MES Department long back after 

more than 5 ye ars. 

. 	That thereafter, the matter was 

proces.se and forwarded to the Headquarter 

OWE. Tezpur vide letter dt. 22.12.03. 

Thereafter the case was referred to the 

Headquarter Chief Engineer, Shillong Zone 

and finally the matter then placed before 

the 	Engineer-in -Chief's . Branch, 	Army 

Headquarter, New Delhi. 

5 	That 	the 	object of the granting 

compassionate 	app ointment is 	to enable 	to 

tide 	over 	sudden 	crisis and to relief 	the 

family 	of 	the 	deceased from financial 	and 

destitution 	and - to 	help it get over 	the 
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emergency. Further as per instruction 

envisaged in the office memorandum for 

compassionate appointment the prescribed 

period is for only one year. However, the 

prescribed committee may review cases to 

evaluate the financial condition of the 

family and to arrived at a decision by one 

more for consideration of compassionate 

appointment subject to availability of a 

clear vacation of five percent quota. 

	

6. 	That 	as 	per 	the 	information 

available on record the position/status of 

the deceased id fount as follows 

The 	family receipt Rs.63,958/ - 

Sixty Three Thousand Nine Hundred 

and Fifty Eight) only as terminal 

benefits and the monthly family 

pension of Rs.2960/- (Rupees Two 

Thousand Nine Hundred and Sixty) 

only plus Dearness relief. 

The family owns 5 Bighas land 

(property land) with income of 

Rs:24,000/- (Rupees Twenty Four 

Thousand) only per annum and also 

having the house (flat) from where 

some monthly income coming. 

	

7. 	The Board of Officers after careful 

scruting of the documents of the applicant 

along with other deserving candidates has 

come to a finding that there are more 

deserving cases are in que against five 

I 
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percent 	quota 	of 	compassionate 

appointment where only few vacancy 

available and as such the applicant's case 

was not recommended by the Board of 

Officers for appointment on compassionat.e 

ground. Hence, in view of the above 

circumstances and after considering the 

case of the applicant in the light of the 

instructions incorporated in the office 

memorandum issued by the Department of 

Pers onnel and Training and as per decision 

of the various judgment passed by the Apex 

Court by assessing the balanced objective 

assessment the competent authority has 

rejected the employment assistant to the 

applicant. 

S. 	REPLY TO THE FACTS OF THE 

CASE 

8.1 	That with regard to the statement 

made in paragraphs 1. 2, 3 and 4 of the 

application the humble answering resp on-

dent has nothing to make comment on it. He 

however does not admit any statements 

which are contrary to records 

8..2 	That with regard to the statement 

made in paragraph 5 it is stated that these 

are the scheme formulated by the 

Government of India and hence nothing to 

make comment on it 

8.3 	That with regard to the statement 

made in paragraph 6 of the application, the 
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humble answering respondent begs to state 

that the applicant's father Late Thaneswar 

Mudoi was working as majdoor in MES 

under the Garrison Engineer Tezpur. He 

died on 208..98. After the death of his 

father, the applicant applied for the post of 

majdoor or any other post vide application 

dt. 9.1 1.2003 on compassionate ground in 

iVIES Department long back after more than 

five years. The matter was processel and 

vide letter dt. 22. 1203 the application was 

forwarded to the Commander Works 

Engineer, Tezpur. Accordingly, C.W.E. 

forwarded the case of the applicant to the 

Headquarter, Chief Engineer, Shillong Zone 

vide letter dt. 7.6.04. 

8.4 	That with regard to the statement 

made in paragraph 7 of the application the 

humble answering respondent begs to state 

that the documents submitted by the 

petitioner are scrutinized however some 

discrepancies appeared and the applicant 

was therefore asked to submit the required 

documents and information. After obtaining 

the s ame the He adquarter. Chief Engineer, 

Shillong Zone (Respondent No.5) convened 

the Board of Officers to assess the suitably 

for compassionate app ointment. 

8.5 	That 	the 	object of , the granting 

compassionate 	appointment is 	to enable 	to 

tide 	over 	sudden 	crisis and to relief 	the 

family 	of 	the 	deceased from financial 	and 

destitution 	and 	to 	help it get over 	the 
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emergency. Further as per instruction 

envisaged in the office memorandum for 

compassionate appointment the prescribed 

period is for only one year. However, the 

prescribed committee may review cases, to 

evaluate the financial condition of the 

family and to arrived at a decision by one 

more for consideration of compassionate 

appointment subject to availability of a 

clear vacation of five percent quota. 

	

8.6 	That 	as 	per 	the 	information 

available on record the position/status of 

the deceased id fount as follows 

The 	family receipt Rs.63,958/- 

Sixty Three Thousand Nine Hundred 

and Fifty Eight) only as terminal 

benefits and the monthly family 

pension of Rs2960/- (Rupees Two 

Thousand Nine Hundred and Sixty) 

only plus Dearness relief. 

The family owns 5 Bighas land 

(property land) with income of 

Rs.24,000/- (Rupee.s Twenty Four 

Thousand) only per annum and also 

having the house (flat) from where 

some monthly income coming. 

	

8.7 	The Board of Officers after careful 

scruting of the documents of the applicant 

along with other des erving candidated has 

come to a finding that there are more 

deserving cases are in que against five 
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percent 	quota 	of 	c o m p a s s i o n a t e 

appointment where only f e w vacancy 

available and as. such the applicant's case 

was not recommended by the Board of 

Officers for appointment on compassionat.e 

ground. Hence, in view of the above 

circumstances and a f t e r considering the 

case of the applicant in the light of the 

instructions incorporated in the office 

memorandum issued by the Department of 

P ers onnel and Training and as per decision 

of the various judgment passed by the Apex 

Court by assessing the balanced objective 

assessment the competent authority has 

rejected the employment assistant to the 

a p p  ii c a ut - 

8.8 	That with regard to the statement 

made in paragraph S of the application the 

humble answering Respondent begs to state 

that considering the applicant's case in 

June, 04' the matter was referred to the 

Board of Officers. However, after balanced 

and objective assessment of the totality of 

the circumstances of cases of deserving 

candidates it was found that there are more 

deserving cases against the five percent 

quota of compassionate appointment were 

only few vacancy available and hence his 

case f o r appointment on conip assionate 

ground could not be acceded to. 

• 	 8.9 	That With regard to the statement 

made in paragraph 11 of the application the 

humble answering Respondent begs to state 
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8 TJthat the 	applicant 's father 	ed 	on 

20.8.1998 and he made application f o r 

employment assistant on 9.11.03 i.e. long 

after five years prior that he never made 

an 	application 	before 	the 	authority. 

Further, as and when his application was 

received the authority immediately processet, 

the matter and disposed of his case vide 

order dt. 19.2.07. 

8.10 	 That the 	humble answering 

Respondent begs to s t a t e t h a t the 

appointment on compassionate ground is 

not a matter of r.ight. Further the whole 

object of granting compassionate 

appointment is to enable the family to tide 

over the sudden crisis and to relive the 

family from financial destitution and to help 

it get over the emergency. Further the 

appointment on compassionate ground can 

be made only if a vacancy available for that 

purpose. In the instant case against the few 

vacancy there is more other •deserving 

candidate and after balanced and objective 

assessment his case f o r compassionate 

appointment was rightly: rejected.. 
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Dat 	................ 
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Amil Ksrnikat 
Major 
Garrison Engine.. 

; 
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I. S r i ttfrt Koiw1ko Ark 4.wt,41, 	S 0 fl 

ofMS D 	 w o r k i n g 

as Garrison Engine er, Tezpur in the district 

of Sonitpur. Assam, do hereby s olemnly 

affirm and state as follows:- 

That I am the Garrison Engineer, 

Tezpur under P.O. Dekargaon and I have 

received a copy of the petition, understood 

its contents and I am well acquainted with 

the facts and circumstances of the case and 

sign this verification on behalf of all the 

Resp ondents. 

That 	the 	statements 	made 	in 

paragraphs 1 , , 
c9

1 1 	0 are true to 

my 	knowledge 	and 	those 	made -  in 

are matters 

derived from and true to my information 

and knowledge and the rest are my humble 

submissions before this Central 

Administrative Tribunal and I sign this 

verification onV77this day of 

200. at Tezpur. 

A 	k1 

SIGNATURE 


